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(c ) the steps Oovernment propose 
to taka to restart the turbine?

H ie Minister of Irrigation and 
Power (Dr. K. L  Bao): (a) Yes, Sir. 
The cost of electricity generation by 
gas turbine at Kotah is much higher 
than that in hydel or steam powei 
stations.

(b ) The gas turbine was not operat­
ed from 16th June, 1966 because af high 
cost of generation. However, after 
part exi/.nption to the duty on High- 
Speed Diesel Oil was granted, it was 
placed back into service from ISth 
April, 1967. But from 18th May 1967, 
the turbine had to be stopped again 
due to certain troubles in the machine.

(c ) Replacement parts have been 
imported. The turbine is to be re­
started shortly.

Oil Refinery at Haldia

»3 » . Shri D. C. Sharms:
Shri Ram Kishan Gupta:
Shri H. P. Cbatterjee:
Shri S. C. Samanta:
Shri Yashpal Singh:
Shri N. S. Sharan:
Shri Ram Singh Ayarwal:
Shri Sharda Nand:
Shri BriJ Bhnshan Lai:
Shri Hnkam Chand Kaehwai:. 
Shri Onkar Singh:
Shri D. N. Patodia:
Dr. Baaen Sea:
Shri C. C. Deaal:
Shri K. Baraa:
Shri Kashi Nath Pandey:
Star! C. R. Hhattaetaaryya: 
Shri s. N. Mkiti:
Shri THdih Kumar 

Chandhnri;
Shri A . K . Klskn:

WiU the Minister of Petroteom aad 
Chamiials be pleased to state:

(a ) whether, negotiations for foreign 
collaboration to set up an o il refinery 
at Haldia have been completed;

(b) if so, the outcome thereof; and

(c> if not, the stage at which the 
matter stands at present?

The Minister of Planning, Petroleum 
and Chemicals and' Social Welfare 
(Shri Asoka Mehta): (a ) No, Sir.

(b) Does not arise.

(c) The matter is still under consi­
deration.

Electronic Oampetin- in Income*tax 
Department

•SIX. Dr. Raoen Sen:
Shri Dhireswar Kalita:

Will the Minister of Finance be 
pleased to state:

(a) whether it is a fact that ac­
counting machines and electronic 
computers have been installed in im­
portant offices of the Income-tax De­
partment;

(b) whether any reorganisation of 
work on the basis of any work study 
has been undertaken in the Depart­
ment; and

(c) whether the employees' orga­
nisations have been consulted with 
regard to the installation of the ac­
counting machines and computers as 
well as with the reorganisation of 
work?

The Minister of State in the Minis­
try o f Finaaoe (Shri K. C- Pant): (a )
No Sir. The work relating to tax 
calculations in salary cases alone ia 
being done through a merchanised 
process through the I.BM. and other 
companies, on payment of charges.

(b ) Yes, Sir. So far, the normal 
pattern of distribution and allocation 
of work amongst Income-tax Officers 
has been to assign to an Income-tax 
Officer all the functions to be perform­
ed in resepect of a particular assessee 
or assessees within his jurisdiction. It 
has recently been decided to reorga­
nise the work so as to introduce the 
functional system of working after a 
study of the working of the system 
in 4 ranges. This system will be ex­
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tended in the current year to 716 IT . 
circles covering over 50% of the i n  
revenue.

(c) Does not arise in relation to 
part (a ) o f the Question.

In refard to part (b), steps have 
been taken to explain to the emplo­
yees’ organisations the reorganisation 
of the work in the Department on the 
functional basis and to seek their co­
operation in making the scheme a 
success.
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Circulation of Currency Notea meant 
for Destruction

*375. Shri Madhu Umaye 
Shri S. M. Hanerjee:
Shri George Fernandes:
Shri Manibhai J. Fatel:

W ill the Minister of Finance be 
pleased to state:

(a) whethar Government’s attest* 
tion has been drawn to a case o f 
cheating/fraud in which defective 
currency notes valued at several mil­
lion rupees, which had boen* ordered 
to be destroyed have, instead of being 
actually destroyed, put into circula­
tion;

(b ) whether currency notes with 
duplicate number* too are in circula­
tion;




